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14 This/applicattion filed in a decided matter

~which was decided by me vice judgement gated 8=12-98

2 Ihe prayer of the applicant by this applicatic
is to amend the judgement dated 8=12-1998 Suitably

providing for reliefs sought in the interest of

justice,



o

3, [he judgement of the Iripunal can be challenged
either py way of an appeal Or by way of a review
application,

4, The applicant has filed this MA by invoking the
provisions of section }5)] of the u,P.C, lhese
provisions can pe invoked only when there is no
exéressea provisions in the voae or otherwise,

Since the remeay is provided to the appliuaﬁt by

way Of appeal or review, this applicatién is not

maintazinaple,

5, Therefore, the application filed on pehalf
of the applicant uncer section 151 of the ¢,P,C, is

rejected as not magintainable,

- Memﬁer ('J) !6]114“17




